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ITEM NO.41 COURT NO.2 SECTION II-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 7653/2022

(Arising out of impugned final judgment and order dated 17-08-2022
in CRLMC No. 3456/2018 passed by the High Court Of Delhi At New
Delhi)

SYED SHAHNAWAZ HUSSAIN Petitioner(s)
VERSUS
THE STATE OF NCT OF DELHI & ANR. Respondent(s)

(IA No.117085/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.117086/2022-APPLICATION FOR FILING THE PETITION
WITHOUT DISCLOSING THE IDENTITY OF THE PETITIONER/RESPONDENT )

Date : 22-08-2022 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE UDAY UMESH LALIT
HON'BLE MR. JUSTICE S. RAVINDRA BHAT
HON'BLE MR. JUSTICE SUDHANSHU DHULIA

For Petitioner(s) Mr. Mukul Rohatgi, Sr. Adv.
Mr. Sidharth Luthra, Sr. Adv.
Mr. Maninder Singh, Sr. Adv.
Mr. Vineet Malhotra, Adv.
Mr. Vikas Arora, Adv.

Mr. Mohit Paul, AOR

Mr. Vishal Gohri, Adv.
Mr. Nikhil Rohatgi, Adv.
Ms. Shubhanghi Jain, Adv.
Mr. Yash Giri, Adv.

Mr. Ayush Kaushik, Adv.
Mr. Keshav Sehgal, Adv.

For Respondent(s) *Mr. Sanjiv Kumar Singh, Adv.

UPON hearing the counsel the Court made the following

ORDER
s s I.A. No0.117086 of 2022, Application for
il filing the petition without disclosing the identity

of the respondent No.2 is allowed.



2

Heard Mr. Mukul Rohatgi and Mr. Sidharth
Luthra, learned senior advocates, in support of the
petition.

Issue notice, returnable on 19.09.2022.

Dasti, in addition, is permitted.

The process may also be served on the
learned standing counsel for the State of NCT of
Delhi.

Mr. Sanjiv Kumar Singh, learned advocate,
who has been representing the original complainant
in the Courts below seeks to appear on her behalf.
He prays for and 1is granted some time to file
vakalatnama on behalf of the complainant. He is
also at liberty to file affidavit in response to
the petition within two weeks from today. Rejoinder
affidavit, if any, be filed within a week
thereafter.

Pending further consideration, there shall
be stay of the effect and operation of the Order
presently under challenge as well as of further
proceedings in Criminal Complaint No0.8566/2018 on
the file of Chief Metropolitan Magistrate, South
District, Saket Courts, New Delhi.

Mr. Sanjiv Kumar Singh, learned advocate,
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submits that after the passing of the order by the
High Court, the complainant was assaulted and,
therefore, needs police protection.

The complainant 1is at 1liberty to approach
the concerned police station and if any
application is made, the concerned police station
shall 1look into the matter and extend every

possible help, including the police protection, if

required.
(NEETU KHAJURIA) (VIRENDER SINGH)
ASTT. REGISTRAR-cum-PS COURT MASTER

*appearance not received.
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